
Crml. No. 66/2021. 
FIR No. 231/2021. 

PS Bh. Dairy. 
u/s 356/379/411/34 IPC. 

State VS Ajay S/o Hari Narayan. 

 

05.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present:  Ld. APP for State. 

  Ld. Counsel for applicant/ accused.    

  Reply perused. 

    The case of prosecution is that the accused along with his accomplice snatched 

mobile phone of the complainant and was caught red handed at the spot.  

   Ld. Counsel for the accused states that the accused was not involved in the present 

case; that there was no common intention between the accused and co-accused and that accused had 

only given lift to the co-accused who snatched the mobile phone without his knowledge.  

   Heard and perused.  

   Keeping in view the fact that recovery has already been effected and the current 

pandemic situation, bail is granted to the accused Ajay S/o Hari Narayan upon furnishing of 

personal bond in the sum of Rs.15,000/- with one surety of like amount subject to the following 

conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 
  3. That accused shall not threaten or influence the witnesses in any manner;  

   4. That in case of change of residential address, accused shall intimate the court 
about the same. 
  Copy of the order be sent to Jail Superintendent through email/ dispatch rider 

deputed in this court by the jail authority. 
   Copy of the order be also sent to ld. counsel for accused via any of the electronic 

modes. 

  Copy of the order be also uploaded on District Courts website.   

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 
               05.05.2021 



Crl No. 60/2021. 
FIR No. 527/2015. 

PS Bh. Dairy. 
U/s 457/380/411 IPC. 

State VS Saddam Hussain S/o Abdul Rebbani. 

 

05.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

   This is an application seeking release of accused on personal bond. 

Present: Ld. APP for State. 

   Sh. R. Ramachandran, Ld. LAC for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 

05.11.2020 subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like 

amount.  It is further submitted that accused is unable to produce a surety in the matter due to 

financial constraints and therefore, it is prayed that accused be released on furnishing of personal 

bond only. 

  Heard.  Perused. 

  In view of judgment of Hon'ble Supreme Court in Moti Ram & Ors. Vs. State of 

M.P., AIR 1978 SC 1594 and in Rotary Club District RI 3010 Vs. NCT of Delhi , the requirement 

of surety for bail of accused is waived off in bail order dated 05.11.2020 and accordingly, it is 

ordered that accused Saddam Hussain S/o Abdul Rebbani be released upon furnishing of personal 

bond only in the sum of Rs.15,000/- to the satisfaction of Ld. Duty MM/ MM Concerned.  All the 

other conditions mentioned in bail order dated 05.11.2020 shall remain the same. 

   Application stands disposed off accordingly. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider 
deputed in this court by the jail authority. 

  Copy of the order be also sent to ld. counsel for accused via any of the electronic 

modes.      

        

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

               05.05.2021 

 
  



FIR No. 553/2020. 
PS Bh. Dairy. 

u/s 323/341/506 IPC.  
 

05.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   Fresh chargesheet received.  It be checked and registered. 

 

Present:  Ld. APP for State. 

  Accused is stated to be on bail. 

 

  Put up for consideration on 22.05.2021.    

     

    

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 
               05.05.2021 
  



FIR No. 16/2021. 
PS Bh. Dairy. 

u/s 452/323/506/34 IPC.  
 

05.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   Fresh chargesheet received.  It be checked and registered. 

 

Present:  Ld. APP for State. 

  Both accused are stated to be on court bail. 

 

  Put up for consideration on 22.05.2021.    

     

    

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 
               05.05.2021 
  



FIR No. 52/2021. 
PS Bh. Dairy. 

u/s 356/379/411 IPC.  
 

05.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   Fresh chargesheet received.  It be checked and registered. 

 

Present:  Ld. APP for State. 

  Accused is stated to be in JC but not produced due to restricted movement on 

account of COVID 19 pandemic. 

 

  Put up for consideration on 22.05.2021.    

     

    

        

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

               05.05.2021 
  



FIR No. 48/2021. 
PS Bh. Dairy. 

u/s 302/506/201 IPC.  
 

05.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   Fresh chargesheet received.  It be checked and registered. 

 

Present:  Ld. APP for State. 

  Accused is stated to be in JC but not produced due to restricted movement on 

account of COVID 19 pandemic. 

 

  Put up for consideration on 22.05.2021.    

     

    

        

   (Divya Malhotra)                           
           MM-01/North/Rohini Courts 

               05.05.2021 
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